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04-10-2017 - CP(IB) No.412/KB/2017 - Techno Fac Contracts(P) Ltd. Vs. Yatrei
Vihar Hospitality(P) Ltd.

ORDER

The Ld. Counsel for the Operational Creditor and the Ld. Counsel for the
Corporate Debtor are present.

It appears from the record that the Corporate Debtor has not filed any Board
resolution.

The Ld. Counsel for the Operational Creditor made a request for adjournment
on the ground that the Senior Counsel arguing the case, is not in station.

The Ld. Counsel for the Corporate Debtor made a request for allowing time to
fle the reply. Heard; the prayer of the Corporate Debtor is allowed. The
Corporate Debtor may file reply within 10 days with copy to the opposite
parties.

List on 25-10-2017.
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